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at the same time, the manufacture of 
formulations does not become an 
uneconomic operation for the for-mulators- 
on an overall basis. 

(vi) Action has been initiated to 
implement the decision of the Government 
on the recommendations of the Hathi 
Committee on the use of brand names. 
These decisions are contained in Paragraph 
71.1 to 7U6, 99, 100 and 102 of the 
Statement laid on the Table of the Rajya 
Sabha on the 24th of April, 78. 

 
(a) the period for which contracts for 

canteens and vending at the railway stations 
are normally given; 

(b) whether there is any proposal under 
Governrne*nt's consideration to give priority 
to cooperative societies unemployed 
graduates and economically weaker sections 
of the society in the matter of giving these 
contracts; and 

(c) if so, what are the details 
thereof?]   

[Contracts for canteens  and  vendors at 
railway station 

1414. SHRI  HARISHANKAR 
BHABHDA: SHRI KALRAJ 
MISHRA: SHRI  JAGDISH 
PRASAD 

MATHUR: 

Will  the Minister 0f    RAILWAYS e 
pleased to state: 

 

1LTHE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI SHEO 
NARAIN): (a) Vending contracts are allotted 
for a period of three years and Refreshment 
Rooms and Restaurants for five years. If the 
performance is found to be satisfactory the 
contract is renewed for further term. 

(b) and (c) Instructions already exist that 
persons belonging to Scheduled Castes | 
Scheduled Tribes, cooperative Societies. 
Mahila Samities, Freedom fighters and other 
Voluntary Organisations should be given 
preference in the allotment of cater-
ing|vending   contracts.]. 

U    ]   English   translation 


